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19.  Another fact which requires consideration by this Court 

is the passing of the orders by the criminal Courts in respect of the 

proceedings initiated by the respondent-wife against the appellant-

husband and his family members. It may be noticed that vide 

judgment and order dated 19.11.2019 passed by the learned Judicial 

Magistrate 1st Class, Barnala, the family members of the appellant-

husband were acquitted of the charges under Sections 498-A/406 IPC, 

but the appellant-husband was convicted and sentenced of the said 

charges.  However, an appeal against the said judgment and order, has 

been allowed by learned Additional Sessions Judge, Barnala vide 

order dated 10.10.2024 and the appellant-husband has been acquitted 

of the charges framed against him. 

20.   If 
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